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of DDT from foodgrains. What the Govern-
ment intends to do in this respect is of great
interest to us, and we would like to know what
the proposals are and how soon they would
stop the use of DDT for plant protection.

SHRI ANNASAHIB SHINDE :1 have
already replied to the main points raised by
the hon. Member. In fact, we do not advise
DDT for plant protection as1 have already
mentioned, and various research activities are
on. The hon. Member should not rush to con-
clusions,—1 know she was once in charge of
health—but the use of DDT is being dis-
puted.

DR. SUSHILA NAYAR : It is not rushing
to a conclusion.

SHRI ANNASAHIB SHINDE : As I said,
we are trying to be cautious about the matter,
and under the Insecticides Act which has been
enacted by the House, necessary steps are
being taken to look Into this matter.

SHRI P. GOPALAN: Many countries
have already banned the use of DDT on the
advice of medical experts that this insecti-
cide is a major source of cancerous attack on
the human body. Sometime back there was
a report in the Indian press that the Govern-
ment of India would also consider this ques-
tion whether the use of DDT should be
banned or not. Considering the vital role
played by DDT in increased food production
the Government of India decided not to ban
it because according to them the percentage
of people dying due to cancerous atiack is
much less than the percentage of people dying
of hunger. I should like to know from the hon.
Minister whether that is the reason why
DDT has not been banned in this country ?

SHR1 ANNASAHIB SHINDE : I have
already explained the position. I shall take
up the matter again and Wwe shall review it
once more in consultation with the Health
Ministry.

Complaint by Memb of Parliament
Regarding Inadequate Notice for
Di ion of Teleph

*214. SHRI YASHPAL SINGH :
SHRI R. R. SINGH DEO :
SHR1P. K. DEO :

Will the Minister of INFORMATION
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AND BROADCASTING AND COMMUNI-
CATIONS be pleased to siate :

(a) whether many Members of Parliament
have recently complained to his Ministry that
the telephone authorities all over India do
not give adequate notice io subscribers
before disconnecting their telephones for non-
payment of telephone bills ; and

(b) if s0, the decision taken by his Minis-
try to avoid such complaints in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No. Sir. How-
ever, at a recent meeting of the Consultative
Committee, some Members of Parliament
spoke of difficulties experienced dueto sud-
den disconnections, and they were asked to
quote specific cases, if any. Nothing has
been heard from ther so far.

(b) Does not arise.
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SHRI ANBAZHAGAN : Would the hon.
Minister tell us whether the arrears of Rs. 5
or 6 crores to the telephone department is
solely from the Members of Parliament and
whether the hon. Minister has taken any steps
...... (Interruptions). The question pertains to
Members of Parliament.

MR. SPEAKER : Arrears of Rs. 5 crores
are due from other persons, not on Members
of Parliament. He complained about it. He
said that no connections were cut from any
Parliament Member ; there are no arrears
from them.

SHRI ANBAZHAGAN : Even then, I
would like to know from the hon. Minister
whether the department takes any proper
steps to collect those arrears or whether
those arrears are to be written off after some-
time. I would like to know whether the
Telephone Department takes proper steps so
that these arrears are collected, because we
have to develop the department in order to
facilitate the village and the rural people.

SHRI SHER SINGH : We are taking all
possible steps to collcct the arrcars. We
write letters to them and send reminders to
them, and we disconnect their telephones ;
if necessary, we €ven go to the courts of law
to sue them also to make payments. *
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SHRI P. K. DEO : In this regard, I would
like to draw the attention of the House to
the constant tapping that is going on the
telephones. 1tis most irritating. I1do not
know whom it helps.

MR. SPEAKER : The question is about
telephone bills.

SHRI P. K. DEO : It is regarding tele-
phones. When the telephone is tapped, you
cannot hear and take part in the conversa-
tion. Then what is the use of paying the
bills ? Thercfore, tapping should be stop-

ped.

" MR. SPEAKER : Anything in this world
can be connected with any other thing. Mr.
Shastri.
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SHRI P. K. DEO : My Qqucstion has not
been replied to.

MR. SPEAKER : What reply will he
give ? Heis replying about the arrears of
telephone bills.

SHRI BISWANARAYAN SHASTRI : Is
the minister aware that very often the bills
arc calculated wrongly and even if the mis-
take is pointed out, it is never corrected ?
Is he also aware that there is no proper faci-
lity for depositing the money and the subs-
criber has 1o wait for hours together in the
queue ? By this time the working hours are
over and the subscriber has tp go a second
time. Inview of this, will he instruct the
department to open more counters for receiv-
ing subscriptions ?

SHRI SHER SINGH : Bill; are corrected
whenever there are complaints and it is found
that there was some mistake. Rebate is also
given in some cases. If the hon. member
has any specific case in mind, if he brings it
to my notice, I will cnquire into it. About
orening more counters for paying bills, this
suggestion will be cxamined.
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MR. SPEAKER : This is a question of
general public importance and not of Master
Bhola Nath’s bills. Kindly send your complaint
to the Minister. He need not reply to it
here.
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